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This, I think is a neck to neck race,
which may or may not be healthy
fromn their point of view, but surely
is not in our interest. I am going to
bring this to the notice of the Exter-
nal Affairs Ministry so that they
could pay attention to this.

I can only say one thing that in the
spirit of the Press Commission report
we are very keen that the Press Coun-
cil should be a strong instrument for
the development, wrowth and building
up of the press in this country and
to that extent we shall do our best.

AN HON. MEMBER: Price-page
schedule?

SHRI 1. K. GUJRAL: You would
recall that it was struck down by the
Supreme Court some years ago. It
has been represented to us that in the
interest of the small and medium new-
spapers the price-page schedule should
be brought back. We are given lo
understand that perhaps the Constitu-
tion will have to be amended. If the
House supports us, naturally Govern-
ment would be keen to reintroduce it,
It is under our study at the moment.

SHRI RANDHIR SINGH:
incentives to make the press
minded?

Any

rural-

SHRI I. K. GUJRAL: So far as rural
bias is concerned, I am in agreement
with him because it is in the villages
that our country is being made. Par-
ticularly after the green revolution it
is not only important that the coun-
try should know what is happening in
villages, but the villages should also
get an opportunity to get acquainted
with the latest technological growth
everywhere in the world. I hope our
newspapers become conscious of this
requirement.

SHRI RANDHIR SINGH: Wil he
give them incentives?
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SHRI I. K. GUJRAL: If incentives

are called for, 1 will not be lagging
behind.

MR. CHAIRMAN: We have now to
take up another discussion. Shall wa

dispose of this and then start it or hold
this over?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): There are amend-
ments to this Bill and there will be
third reading. That will take time.

MR. CHAIRMAN: Then the rest of
the discussion will be

taken up on
Thursday.

17,04 hrs

" DISCUSSION RE. ACTION AGAINST

CENTRAL GOVERNMENT EM-
PLOYEES

SHRI M. L. SONDHI (New Delhi):
There should be more time allotted for
this discussion. It is such an impor-
tant matter. You have full powers to
extend the time.

MR. CHAIRMAN:
50,

I do not think
SHRI M. L. SONDHI:* Please con-
sult your conscience.

SHRI NATH PAI (Rajapur): It
may look imperitnent on my part to
speak about the rule to so experienced
a Chairman like you, but you are
aware that it is up to the House to
extend the time. The discussion which
Shri S. M. Banerjee is raising s of
great importance; it is mnot just a
matter concerning the 1600 employees,
of this socialist Government, but it
concerns 234 million employees, There-
fore, we appeal to you to extend the
time.

SHRI M. L. SONDHI: It is the
unanimous demand of the House.

MR. CHATRMAN: ZLet us now pro-

ceed,
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SHRI 5. M. BANERJEE (Kanpur):~
I must thank the Speaker for giving
me an opportunity to raise this one-
hour discussion to represent the cause
of the 1689 employees who are still
under suspension or termination of
sgrvice or dicharge. The entire coun-
try is rejoicing over nationalisation of
banks. 2.5 million Government em-
ployees have expressed their solidarity
and pledged their loyalty to the Prime
Minister. When such is the case it is
a sad commentary that 1600 and odd
Government employees who had parti-
cipated on the 19th September strike
were either suspended or terminated
from service,

Only yesterday we saw what hap-
pened in regard to the highest in the
land. They were charged with inti-
midation, manouvring and indiscipline.
But everything has been condoned,
It may be a political dispute where it
was done. Cannot they do the same
thing in regard to a trade union dis-
pute. I hope the hon. Minister
Chavan and his colleague Mr. Shukla
will apply the same thing here and
condone even if there was intimida-
tion and instigation. On 13 March,
1969 Shri V. C. Shukla announced in
this House that except for a few dozen
employees, almost all would be taken
back. We hailed that statement and
from the P. & T. Railways, Defence,
audit and other organizations thou-
sands of telegrams must have poured
in. But even after four months we
fing that nearly 1600 employees are
still under suspension. Some guide-
lines were issued by the Home Minis-
try and also by the Railway Board. On
3rd April. 1969 the Railway Board
issued certain guidelines elarifying
what constituted active instigition or
intimidation, Firstly, it referred to
the use of abusive slogans, secondly
pickketing of a coercive type and
thirdly, issue of leaflets containing
highly objectionable matter. Now, the
Home Ministry issued a circular on
30 June 1969 clarifying what would
constitute active instigation organis-
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ing and addressing meetings (this is
ridiculous);  organising or leading
processions and demonstrations, tak-
ing a leading part in slogan shouting,
meetings, procesions and demonsira-
tions and fourthly, picketing of any
kind. "The Railway Board takes offen-
ce at abusive slogans while the Home
Ministry classifies as offence even any
slogan—taking leading part in slogan
shouting, meetings, processions and de-
montrations. Again, the Home Minis-
try circular refers to any picketing
while the Railway Board refers to
picketing of a coercive type. While
the Railway Board objects to leaflets
containg highly objectional matter, the
Home Ministry talks of issuing any
leaflet or publication of articles, re-
peated solicatations or other behawvi-
our, etc. I was surprised when the
Home Minister issueq these classifica-
tions. Taking advantage of such a
circular, the bureaucracy had not con-
sidered the cases of 1600 and odd em-
ployees. Nearly 4,000 employees are
facing court cases. What are the
charges against them Section 5 of the
essential Services {Maintenance)
Ordinance and section 188 and sec-
tion 144 of the Cr. P. C. were in-
voked. ButI can say here and now
that there was no violence in the
country. If there was any violence, it
was from the other side: the emplo-
yees were killed by the policemen.
The policemen killed the employees in
Pathankot, in Bikaner, in Delhi, in
Gauhati and in Shahdol. These em-
ployees were brutally killed by firing.
The whole thing is over now. It is
now 11 months since that was over,
and I am sure that when the Central
Government employees have supported
bank nationalisation—they have led

processions in thousands to see the
Prime Minister, Shrimati Indira
Gandhi, and congratulate her yet,

there is this problem. and T thought at
least the Government on this occasion,
whether it is the Home Minister or the
Prime Minister, will grant a general
ammnesty and that every employee who
participated in the strike would be
taken back to his job.
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The opportunity of defence to the
temporary employees was not given.
It is surprising. Under article 311 of
the Constitution, and under the rules,
the Apeal and Control Rules, under
which disciplinary  proceedings are
started, and under which disciplinary
action is taken against temporary em-
ployees, the employees should be given
an opportunity for defence, But what
happened here? Temporary emp-
ployees with three or four years ser-
vice, with five years service in the
defence department, were not given
an opportunity for defence. They were
not prosecuted by the court. If they
were charged under section 5, what
should be done? The permanent em-
ployees were suspended, but the tem-
porary employees were sent out strai-
ghtaway. The permanent employees
were suspended and some were arres-
ted under section 588 and section 144.
But the temporary employees were
sent out straightaway. Even in those
cases where there was need for pro-
secution, they were straightaway dis-
missed or discharged from service and
were never given an opportunity for
defence.

In this country, where a person like
Nathuram Godse who shot Gandhiji
was given an opportunity for defence,
the Central Government employees,
those who were temporary and who
numbered 1,200, were not piven an
opportunity to defend themselves, be
cause they were only temporary.
This is a sad commentary on our de-
mocracy and our judiciary.

I would request the hon Minister
Mr, Shukla to kindlv consider these
matters and declare here and now or
at least assure this House that all *hcse
employees, numbering 1,500 to 1,600
wil] be aken hack in their jobs. What
happened in the P & T? The assuran-
ces were implemented, but they were
not implemented in the case of the
defence emvlovees. Persons facing
prosecutions under section 5 and sec-
tion 188 were allowed to rejoin or their
suspension period was removed. But
in the ordnance factories, especially in
Kanpur and other places, s number of
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employees still remain suspended.
How does it happen that the same
Government orders are implemented
differently and in a discriminate man-
ner from Ministry to Ministry, irom
Directorate to Directorate? This is a
sad commentary and a sag story.
which I do not want to comment upon
any more. But I would only request
the hon. Minister to devote his atten-
tion to this aspect.

Then, about the activities after 19th
September. You know, after the 19th
September strike 48,000 people were
facing termination notices. The Prime
Minister, Shrimati Indira Gandhi, was
then in Latin America, and she return-
ed only on the 18th October. A hun-
ger-strike wag going on in respect of
the four leaders of the P & T, the
Federation, the All-India Railwaymen’s
Federation, the Confederation and the
all-India Defence Employees Federa-
tion. A hunger-strike was going on.
Then the Cabinet took a decision that
in respect of those who were given
termination notices, whether tempo-
rary or permanent, the notices would
be withdrawn, and the moment the
notices were withdrawn, we withdrew
our agitation. From the 19th Septem-
ber to the 18th October, for anything
which has happened and for which
departmental proceedings are going on,
we are not responsible. After all, the
agitation was poing on from 19th Sep-
tember to 18th October, 55.000 men
were served with termination notices.
They were ruthlessly suspended, jail-
ed and not even bailed out. Firing
took place. In this charged atmos-
phere, naturally all these employees
started the agitation. If agitation con-
tinued between 19th September and
17th or 18h October, it was a continua-
tion of the whole thing and mnobody
should be punished for that.

What happened in Kerala? In Kera-
1a nearly 400 people are facing trial
The Kerala Chief Minister decided to
withdraw the cases, and issued orders.
Put the Union Ministry contested the
cases. The Punjab Government and
Rajasthan Government have with-
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drawn the cases. But in Delhi, under
the nose of the Home Ministry, the
cases are not withdrawn. I am told
the Delhi Administration is prepared
to withdraw the cases, but unfortu-
nately they are not withdrawn.

Let the hon. minister follow the
decision taken by Shri G. B. Pant, He
was very strict when there was a stri-
ke for six days in 1960. He was sup-
posed to be an iron man ang he was
ruthless when he wanted to fight with
the opposition. But after sometime, he
took the decision and ultimately reco-
gnition was restored and all people
were taken back, with the exception of
a very few. He applied that healing
touch. Now, a few dozens cannot mean
1600 men. It can be at the most 2 or
3 or even 10 dozens, not 1600. I re-
quest the hon. minister to consider
this.

Recognition has not been restored,
Only instructions have been issued
that informal meetings will iake
place. If I go to the Director-Gene-
ral of Ordnance Favtories or to the
D.GP. &T., he asks, “In what capa-
city have you come?” If I say that
I have ecome as an M.P, they say,
yes. But if I say that I have come
as the President of a particular union,
they say, “Only you can come. We
will not give you minutes” Now,
what are these informal meetings?
If you read the letter it is clearly
written by the Home Ministry. With
the de-recognition of all these fede-
rations—The National Federation of
P. & T., All India Defence Employees
Federation, All India Railwaymen’s
Federation, the Confederation of
Central Government Employees, ete.
a vacuum has been created and that
vacuum hed to be filled by the INT-
UC-led organisations. But unfertu-
nately, the anaemic INTUC-led orga-
nisations could not fill up the vacuum,
Naturally, Mr. Chavan issued orders
for informal meetings. But these
orders have not been carried out at
the lowest level.
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in this session making JCM statu-
tory. That Bill has not come till now.
Therefore, recognition should be res-
tored, so that an atmosphere of good-
will and harmonious industrial rela-
tions may be created. I am sure in
that case all the Central Government
employees will join hands and back
any progressive policy which this
Government takes.

I would rekuest the minister to
see that all temporary employees
are taken back and given an oppor-
tunity to defend themselves. The
employees have suffered for 11
months and therefore, it is suggested
that they may be admitted to duty
pending court decision. I want the
court cases to be withdrawn. None
of them is involved in violence or
sabotage. Intimidation or active
instigation should not be considered
serious when they have not led to
violence or sabotage. It is almost a
year since there has been break in ser-
vice in the case of two and a half lakhs
of Central Government employees. One
can very well imagine the suffering
they would have undergone. If there
is a break in service of even a day in
the case of Ministers or Members,
we know how much we fee] about it
and what noise we make, But these
two and a half lakhs Central Govern-
ment employees are suffering with
no hope of their immediate reinst-
atement.

In the end, therefore, I would say
that their recognition should be
restored without delay. I would
request the hon. Minister to view
the entire case with the utmost sym-
pathy. I am sure that once he makes
a promise it will be as good as
implementation. In return, I assure
him on behalf of all the Central
Covernment employees that given
the goodwill we will support all the
progressive policies of the govern-
ment. 1 wish the Prime Minister of
the country, who is addressing the
Central Government employees daily,
ghould come here and maks an anno-
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uncement of amnesty to all the FATEET AFAT TR
Central Government employees. In T = o ¥ e
that case, we will know that her ¥ 1 I ¥%T IR FrAr fowk A
policies are progressive. I am sure AT FI HFEHT TATH TEAT IF Y & )
she will come here. Similarly, g3 gy Zew ghamon # 9% @@ swEt

the Home Minister should alse have
been present here.

=t Tt fog (Jgaw) @ oW
qEMEA, AL SANAT AT ¥ " o
feegmm @ w® fear 2 @9 &
A A F F, 77 A FS O
e g & e 3 & A & A
A wra Fr fray feem 2w
Ty P waa & A 72 8, 9 wEAT
@7 7o ¥ a7 "ggA w0 g B gwrdy
FrErT F A Aay o {5 & fR F
TNfzd | ¥ FFEA OF A& A,
11 wEE Zromr ) faA arefadi
11 WA ¥ e fear W an faasy
AEF OF AFIH H ATAT ATFAT €,
faas1 Avemg 1 0 7 faAr &,
mEE @ e faa i 5, faaw
=9 =3 7 AT &, fr 33 e
T 5I04 21, AT £1 714 q71F F1 FHovar
ot wzT F 97w frgraw, 9T F1 @4,
77 WEET FAGA 7, wre Ay fzA
T g T T WIIT FI AT ATTRL 94T
71 A 5 @ s fRa aeg i o
faszar ware g £ 1 98 fag 1200
grfadl #r fyemi &1 g @ 2,
FAE ATA SAET FAT AT 7, AN IT
AR T AVST AT 2T T A Al
A AT AMTF THA BT AL

F4T T AT 7 T@CAIE, 2 AT
qg A1 fF 59 AmT 7w frawn
T@H 7 I WK TAdE W a8 AW
X fr 977 gray fasa mar A ad 9B
FT ATH A F L BAICAG & | 94
= T fzar, @t FifEi #1 o ¥ 3=,
za#T Ffzsr & g @ FArar wfzy o
9 za4 0F fedwy 3 A0 g, a7 39
i ® fEArs FivdAw FT IT T AFY,

9T qFT F oF e &, S aE ¥ e
o F ag & faw iy ¥ ow wed
#e @1, afF 3w "9 ww gE]
ARHY FH T | G§ A 9T WV
G A & awT &

0 TR, & 2 fafrex "ia
¥ T AICRT o HEAT FF owa Ay
A8 W 7z 7§ 7z aga FTR
g 2 F 11 e 7 FmER
@ TE qFEIN AT HGATEAZ | TF
TiF mredr, faadr 9 T 2,
W qFEH H BT AF a1 I q@T
AT BRI AT WRA AT ART E 0
HqIMT T?ﬁ mé_o #To THe HFHIT T
Ario THo UFo FFIL &I 4T KISl FT
=TT FHA F, a1 AHEL T, T2 AT
FF HFIAT A3 THAT & | Mo To FIT
R WETT GEITAAT AT AEET FT
w1 ¢ | afem @z 7@ aeR et
i FH LTIUIT FT FET Z
gafar A& fa¥ zaa=r ™
7, afer ToAMEY 959 F § T v o
7 o7 fee & M &7 139 | qeg 15
qEA AN TN E | WAL AT TT T
FAEFAT TEA F AL T4 A IAF 7w
9T | HAL Z1T0 IAF( FATT |1 Aohi™,
FT ATE TITHT TI LA FCHF  FATAT
FTTET AT FIA FIAT L1 W qARE
# AEFNTARAT ITHT TESIT FZAM,
orear & &7 saT e aTsem
YT @19 @ & A9 I W ¥ o
Fgar Tz g 5 9rgT ar 17 9| 9%
T@A F0, THANT Y 77 20 & F09Y |
ATFT F1E AT g AT F1 OBAT 7
77 A0 {F g2 wwdr ot A w17
7% ¥ T ga advg Wiz Y &
wix Frark A0t fF T3 30 720 g 09,
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AT GO qAF7 1 |9 feqmac w1
3 FAT I IT AN FT 3T A0
AFATT A, AR G T AT GE
TR A7 gt ara A, A D
TR Ag AT wWEAww & fAn
qA I qiEdi ¥ Fgn wga gofw

T AT & HF A I T AL F
FCa? & A1 A 3447 Fa=ft & =19
AT A fgad @I IR AFE
W | wrEa w3 wasl 9l fam g
g AAT &R w3 1w oWy A
FTATA F3T KT | AfET 37 gt
#t foll & a14 w19 7 @ Foa a2
¥ 7 geys gl, sAn AR H A6 /1Y
TH TTq 97 A1 AT AW I I AT
g

¥ faiaeeT arga 7 v ggaAT AWFAAT
fr w7 7o Arwfesy 1 Ao fear @
o gardt orff ord 9s 3, oF A
AT TE 97 FE 3 A gEr Ay
fafazeT & wem a1 # =y ag Feedae
e 2 f @1 /Y 7d aF (qAF AT 2
IAFT 9 I AT =q7am (&7 AFj——
ag @31 w+21 ¥4 fxa1 2, g saw
wTd F4 # fowram 0o agy frergd
qIEHT ®1 ATA 5 "Fars & feAr A
gHizafeard, =q41 avg a ¥ g fafqee
A & ot wrFw fy ag A g I oA
|30 & IAF! gTE 2t AT TaE Afew
FT1 F1g w@ATT T FATT |

OITR TATET A4 X o Frg A
qitw fRe w41 @1gar g % faeelt &
gFIT aTIg &Y giAg qTAT KT WA A
FET gTAa T G &, 3% {97 W qrawd
AT TET 1 97 7] AT A wew
gnd w7 4rigd | & AL oAy
Tt wg & famgl 4, 34% 7F 06 9%
qig @ A AT FrE T E A G
F {rRR AT ATE 2g ¥ W7 ar @

AUGUST 26, 1969 Central Govt. Employees 380

(Dis,Y

Fq AFL A AEH @H G | F Awgar
§ 94! ATH G97 fAw qF7 & 1 waW
@ wre & A H G A giE A dgav
ar | & wwgar & w9 9 qaesi
st ot a1 T A7\ 37 A6 1 g
#1379 aed 3 A Tefaliam zzr
e g1 & fora g 748 Aferdanw
T AR ¥q favara 2 fs we w1
IAF1 FIRTF TT A1 w@ATH AT 7
3 Wt ara= A fr owrgar wAA s
wAAT 7 &1 1 ¥ g fafaeeT & wgar
gm & qudl a7 T 97 WF a7
n% a7 e 33% /111 ey gmd
addz, F1iq & w5 gEr ae d
IW FT AT GIT 1 3T AR &7 a7 faET
IEHI F1 §3 & AF IF747 AT qFaAT 2 |
=0 &7 A gl & w19 0 39% aga
HSG AFT (ATAT | £ Hew(A F A1
a7 3oz § i ArAwa mrard o
agi 97 Wi fssi v =1 & 79 77 qEAAE
qe0 e & A s o A oFEe
o for=ait s a7 # a1g 77 <@ 2
@y fef & w0 g 77 fmas
BT AT 97 H WidT AAsAE
7, WA IMR E IAT ATH 97
arqq fagr wrgar |« wd & fag a9
FT9 99.3 7 244 T (& T4 AT T&l
a¥d AR @ e 2 fr @ afr ata
o7 a4 747 |
MR. CHAIRMAN: I would like to
make a request about the time factor.
Although there was a request that
time should be extended, even then
we all know that we cannot take this

debate to another day, we have to
finish it today.

SHRI S. M. BANERJEE: We are
prepared to sit up to 7 o'clock.

MR. CHAIRMAN: There may be
some Members who are prepared to
do that but I do not know the mood
of the House, Anyway, the House has
to decide that. There are many Mem-
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bers whose names are here and many
of them are very closely connected
with this movement of the Central
Government employees. I do not
want to shut out anybody; still, I
would request them to exercise as
much restraint as possible.

SHRI S. KANDAPPAN: As hum-
anly possibly.

SHRI M. L. SONDHI (New Delhi):
Mr. Chairman, Sir, the Central Gov-
ernment employees raised their voice
with the strength of their conviction
that what they were asking for was
something which was for the benefit
of this country.

Their demands were very simple,
a need-based minimum wage, merger
of D.A. with Pay and full neutralisa-
tion of the rise in cost of living. In
any environment which was socially
responsive, these demands would have
been welcome as opportunities for

fresh thinking so that the minds which

had become forced into certain chan-
nels on account of certain habits
would be stimulated to new di-
mensions of social*and economic think-
ing. The idea behind these demands
was a very simple one that public
serviceg and people who work in the
public services should feel part of a
new economic and social environment.

Today, when we ask that Govern-
ment employees should be taken back
or when we ask that the cost of living
index which has risen should be re-
flected in the rise of dearness allow-
ance, these are not to be viewed as
isolated demands. What we are ask-
ing really is that this Government,
these Treasury Benches and the rul-
ing party re-discover for themselves
what at one time was the spirit of
revolution in this country. What was
that spirit We need to go back to a
past of 1907 when Lokmanya Tilak
spoke to those innumerable people
who used to come to his audiences.
What did Tilak Say? 1 quate:
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“It is true that what we seek may
seem like a revolution. It is a re-
volution in the sense that it means
a complete change in the theory
of the Government of India as now
put forward by the bureaucracy.”

It is a great tragedy—Mr. Vidya
Charan Shukla is here—what is that
lies behind the Government, their in-
tellectual processes? At times they
show us as if they are aware of new
vistas but at other times they are un-
der the dead-weight of the bureau-
cratic thinking.

Sir, when we raise this debate, it
ig not merely to generate some kind
of tempers here. But we want them
to think a new and to exercise their
minds. Qur minimum demand today
is that they stop this repression ‘hat
is going on. I invite the hon. Minister
to visit any of the courts. He is in the
habit of sending me to these courts
very often whenever there is section
144 enforced here. But that has been
an education for me because I find in
these courts what is existing is not
socialism or cocialistic pattern of so-
ciety but something which can only
be called as gnte-diluvian, something
which is inhuman. All these Govern-
ment employees who should be work-
ing in their offices, who should be
working in various Government enter-
prises, all these fine citizens of our
country, are being compelleq by this
Minister angd his senior boss to waste
their time in idleness, going from one
court to another and suffering humi-
liation. This is the repression.

I seek yor permission to refer to
Lokmanya Tilak again. What does
this policy of repression mean? Tilak
asked and himself answered:

“To stop the future progress of
those causes which have given birth
to the nation in India which have
developed the nation and which
have created the national fire for
the rise of the nation.”

I would ask Mr. Shukla: Do the
processes of his Government or his
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bureaucracy possess that nationa) fire
for which our national movement was
known? Instead, whatever my este-
emed friend, Mr. Randhir Singh may
say, today the Government of India
appears to the world to be Janus-fac-
ed which has two faces, one face
which 'mouths slogans of socialism
and the other face which is red in
tooth and claw.

My plea today on behalf of the
Central Government employees is
this. India is lagging behind in res-
pect of those procedures of adminis-
tration in Government sector which
the rest of the civilised world follows.
1 challenge the hon. Minister, not to
provoke him but to again appeal him
to exercise his own mind. not 1o be
guided by the bureaucracy. Do we
have adequate processes in matters of
clasifications?

Mr. Banrejee has
pointed out what havoc has been
waorked after the strike. But even

otherwise, in matter of classifications
of pay of bargaining, of arbitration,
this Government has not yet develop-
ed any modern grievance procedures.
People do not know what to do. And
when they use repression, what an
echo of coloniali:t repression  which
weg had known! Take the phrase,
‘active instigation’. Many of us have
written to him letters and we have
received the same sterotyped reply.
If you take the Patna High Court
judgment—enter into its spirit and
not the latter—the High Court makes
it clear that the charge of ‘active insti-
gation’ is not one on which they
should rely and which chould lead to
large scale repression. They must
realise their obligation to mete out
uniform treatment. What is happen-
ing here is this. Railways suggested
one procedure. In 1960—Mr  Nath
Pai would remember; at that time he
played a crucial role— they dealt with
certain cases. Those cases were dealt
with on a different basis, The Home
Ministry is arming itself with powers
wheh can only work havoe.

Again what is the mentality of the
‘Government in regard to recognition
of trade unions? The question is of
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recognition of trade union. Why do
they link it up with other things?

Unions, once recognised, should not
cease to be recognised simply because
in a fit of anger the administration
fee]l that certain union officials have
behaved improperly. That is not the
way how the theory of trade union-
ism works or the practice of trade
unijonism works. Regarding demands
of government employees to which I
referred earlier—minimum wage and
other things—, if they want to bring
any new legislation it i good; they
should bring new legislation because
it is a traversty of fact that this coun-
try should still be governed by the re-
gulations introduced by the East India
Company. But when they bring a
new legislation, let them not confuse
the issue. The fact of bringing a new
Bill has nothing to do with recogni-
tion. If unions are recognised. they
should be de-recognised only if they
forfeit the confidence of their mem-
bers. only if they do not reilect the
situation. Let the Minister not under-
stang that we are bringing pre-sure
on him. We are not interested in that,
But we are interested in having a dis-
cussion, so that the mind should be
awakened. If the mind of India goes
to sleep, it will be a great tragedy.
All thosze great figures that we see in
the Central Hall of Parliament had
beckoned to us; Shri Lala Lajpat Rai.
in Lahore, used to say, ‘Think dange-
rously’. That is what js necessary.
We must think in a way that we
ecreate an apprehension. Of course,
we may act carefully. That js an-
other matter.

I say that this unfortunate chapter
be closed and I am willing; my friends
are also willing: Mr. Banerjee's speech
is marked by modcration, is marked
by restraint. Let the Minister rise to
the ocecasion; let him show that he
wants to end the strife in the relation-
ship between Government and its
employees, Therefore. we are not
concerned here with entering into the
history as to what happened, but we
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post-strike situation carefully and in
this I would appeal to him to an-
nounce today that he would drop this
clause of ‘“active instigation’. It is
only working havoc. Let him assure
us that he does not want to come in
the way of the functioning of trade
union.

Finally, if he would again take us
into vonfidence. let him tell us where
is the comprehensive Bill on Joint
Consultative Machinery which he
promised us. Why is it takng so long?
It was conceived long ago. What is
holding up the birth of that Bill, 1
would like to know. Let him remem-
ber how much harm has been done
in the meantime.

Permit me, Sir. to refer to some
problems faced by the people in my
constituency, New Delhi. . . .

MR. CHAIRMAN:
little,

Time i: very

SHRI M. L. SONDHI: Have mercy

on us.

MR. CHAIRMAN: You can say
that on another occasion.

SHRI M. L. SONDHI: Just one

point,

Since they did not have with them
the views of the employees, what
happened when the question of mer-
ger of dearness allowance with pay
came up? It has done lot of injustice
to people and people are crying out
throgh their letters to editor: and
their representations. Will the Mini-
stey give some assurance that the in-
terests of those who have been ad-
versely affecetd by this merger would
be taken into account? When the
demand wa= articulaied, it was not
meant to harm people: jt was meant
to establish a bette- basis.

Finally—thiz is a matter for you
and for this House to consider—is it
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a matter of satisfaction to us that
4,000 government employees have not
vet been given the First Information
Report or the charge sheet? Sir, this
is bringing the entire administration
of justice into disrepute. These peo-
ple face, are prepared to face charges,
but the charges are not there. In-
stead there is only the harassment of
attending courts and that is all
Therefore, if that charge is to be re-
maoved, let the Minister announce to-
day that he does not want the Central
Govornmaoal employees to come on
their bended knees. - Sir, since the
beginning of the century, the trade
union movement has left the stage of
petitioning and supplication. Sir, the
objective of the token strike was to
end the economie plight and to sti-
mulate the Government to think in
terms of administrative reform. He
cannot deny that Government emp-
loyees are cxploited or are suffering
great exoploitation. Most of them live
in abject poverty. Look at their
hosing and living conditions in Delhi.
No wate: no electricity and many
other amenities.

Finally. I endor:e what Mr, Randhir
Singh said about the Police. The Delhi
Police deserve a bhetter say and a bet-
ter hearing. Finally I remind him of
what Mr. Chavan said when he in-
troduced the Bill. In the statement
of objects and reasons of the Bill he
says :

“It has always been the endea-
vor of Government to provide
comprehencive and posilive  ar-
rangemenis for the consideration of
the legitimate problems and grie-
vances of ity employees.”

As I see. Sir, the prpose of this
debate is not to create any acrimony.
The purnose of thi: debate is to per-
suade this Government to think again
and to encourage the Government to
work as pariners in Pprogress with
their own emplovees and not to look
upun the Opposition with any distrust.
Qur main object is restoration of con-
fidence and re-estahlishment of com-
munication between the administra-
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tion ang the Central Government em- ~

Ployees and, generally speaking, the
resurreation of those ideals which
are enshrined in our constitution.

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Mr. Chajrman,
Sir, we on this side of the House are
in between two difficult itions.
One is we have to stand and support
the Government's point as well as
we have to function as trade union
workers. Mr. Chairman, Sir, the
Government hag to consider whether
trade-union rights should be given
to the Government employees. Once
that is conceded, the employees’ de-
mands are on two counts, They were
fighting for economic causes, They
wanted a minimum wage to be given
to them. I am one of those who al-
ways supported the demand for a
minimum wage for the Government
employees. Therefore, the minimum
wage demand was the least that
should be given to the Government
employees.

Then there is another point. They
wanted the merger of the dearness
allowance with the pay. That was a
minimum demand, In this process
they had to go on a strike. But, un-
fortunately, there was some political
emphasis. We object to that politieal
emphasis being given to an economic
issue. The Government employees
are fighting for their trade wunion
rights and the Government at that
stage cannot deny trade union rights
for the Government employees. It
ic not justified on the part of the
Government to think that the strike
was not justified, One thing is said
against them that they went into

some processes which are not quite
good, ag for example, incitement to
violence. Sir, when the . whole

country is surcharged with an atmos-
phere of violence, probably the Gov-
ernment employees cannot- be kept out
of it. There may be here and there

some incitement and some violent
demonstration. It does not matter.
We fought against Pakistan, our
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enemy. Even after that we had the
Tashkent agreement. So, is it impos-
sible for the Government to sit across
the table and come to some kind of
an agreement with the employees?
If they want to fight on trade union
lines, they should be allowed to
function like that. Sir, we should
also now take a conciliatory attitude.
We should yield to their demand
wherever it is justified and we should
sit along a round table and decide
what the Government can do in the
matter. In every sector the union
should be one only and not several
Outsiders should not be allowed to
function in the trade unions, The
executive should be manned only by
the employees, Outside political in-
fluence should not be allowed to
function there, It should be manned
by employees themselves. In that
case reasonable attitude will be dis-
played by the employees themselves.
I talked to the Home Minister about
it. He should move the Labour Min-
ister so that there should be an en-
actment so that outsiders may not get
part in the trade unions of every
sector, public or private. 1In that
case the question of de-recognition
or recognition will not arise and the
executives themselves will be in
their hands and they will show a
more rational and reasonable atti-
tude,

The Home Minister should now re-
examine the whole issue and see that
nobody is punished for whatever is
done on that strike day and that they
are restored to their rights. It should
be seen that their demands are con-
sidered with sympathy. Some of their
demarn'ds are justified. In spite of
our financial limitations, 1 support the
plea made by Mr. Banerjee for the
re-examination of the question of giv-
ing back their rights to the employees
which are due to them, Government
servants are part and parcel of the
Government, We should create the
necessary atmosphere so that they
could feel their responsibility. The
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minimum wage is a just demand on
the part of the employees in the con-
text of the present day economic
eituation. I therefore appeal to the
hon. Home Minister in this regard.
The Home Minister is taking a for-
ward march and I hope he will take
a lenient attitude and re-examine the
whole question, and restore back to
the employees their rights and privi-
leges, I support Mr. Banerjee's de-
mand.

SHRI G. VISWANATHAN (Wan-
diwash): The strike of the Central
Government employees on the 1%th
September, 1968 and its aftermath
have left behind an indelible blot on
the pages of Indian history, It was
the main and immediate cause for
the passing of the Essential Services
{Maintenance) Act, This strike also
exposed the Central Government to
the reality that they are nothing but
prisoners of indecision, The strike
also caused strained relations between
the Centre and the States,

What was the crime committed by
the Central Government employees?
They wanted 14 ounces of cereals, 3
ounces of pulses and 18 yards of cloth
per annum, If this is considered a
crime then all of us must be consider-
ed criminals. This is going on for the
past 11 menths. What is Govern-
ment doing all these months about
these employees who are thrown out
of their jobs?

Sir. on 18th October, 1968, the Gov-
ernment decided to withdraw notices
of termination served on 48,000 em-
pleyvees. On that day itself all the
nolices should have been withdrawn.
In March, 1969. Mr. Shukla told this
House that but for a dezen or a hand-
ful of people all the other cases will
be withdrawn. But it is not so. If
Government comes forward with a
statement, it is not implemented by
the bureaucrats. The Home Minister
has sent out a circular to his sub-
ordinates saving thay wherever there
is no basis the cases should be with-
drawn. It means that the police have
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to admit, rather confess, that they
filed the cases foolishly without basis.
To save their face, they would not
do it. So they are not withdrawing
the cases, So the Home Minister
should come forward with a definite
proposal and send it to all concerned
definitely worded that the cases should
be withdrawn.

Again when the strike was on and
even afterwards, State Governments
were not at all consulted as to how
to handle the strike, Day to day the
Home Ministry was sending letters to
State Governments as to who should
be arrested and who should not be.
As a matter of fact, the Chief Minis-
ter of Kerala, Shri E. M. S. Namboo-
diripad, protested against such letters.
Even the Chief Minister of Tamil
Nadu demanded that the Central Gov-
ernment should permit the State
Governments to withdraw the cases.
In spite of that, when the cases were
withdrawn by the Kerala Government,
the Central Government protested
against it. When the magistrate re-
fused, they appealed against it to the
High Court which has upheld the
contention of the Central Govgrnment
that the State Government should not
withdraw the cases.

So this is hanging fire for the 11
months, This Government is not
taking any decision to withdraw the
cases, When the Prime Minister was
on her Latin American tour, the Cabi-
net met twice or thrice but could not
take any decision. In fact, Shri
Morarji Desai refused to attend the
internal affairs sub-committee of the
Cabinet. Then the Hindustan Times
wrote:

“The delay vver such g straight
forward matter is symptomatic of
the power paralvs<is at the Centre.
Not one of the three members of
the triumvirate, Mrs. Gandhi,
Mr. Desai or Mr. Chavan wants
to be held responsible in the eyes
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of the public of being tough on
the strikers if there is a possibility
of being let down by a colleague.”

This was a typiral comment of the
press. Since then one of the trium-
virate has fallen; I do not know about
the idols remaining,

This Government must make up its
mind. Once it decides that the cases
should be withdrawn, they must be
withdrawn immediately because it
saye one thing at the House and does
not implement it outside,

My final appeal is that all the
cases pending against the employees
should be withdrawn immediately.
The trade unions which have been
derecognised should have their re-
cognition restored. Once a union is
recognised, it should continue to be
so till it ceases to enjoy majority

support. L]

I remember on<e the Home Minis-
ter, Shri Chavan, said that the policy
of the Ggvernment is going to be one
of firmness and sympathy. I would
request Government to be firm in
showing sympathy and not be fluc-
tuating in it. Our Anna used to say
often, Marappom mannippom, that
is, let us forget and forgive. Let
Government not follow the policy of
eye for an eye and tooth for a tooth.
Let us forgive; let us put an end to
this sad episode and start a new
chapter.

= gameE wrey  (arawdr) o
At Fadf ¥ 193 F A¥ 7@ wEAy
|y 1 & TAET AWAT wIAT 0
IV Fr & fF oY agte frg 20 w4-
aJr<r #, fag # wfgx 77 =fadz #<
faar w41 2, a5 w18 97 Frfow faar
AT W17 IAF ogifgoaa & S
AT GAT AATA FL &Y AL 2, 4 IART
arfor &1
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etz & foaw s & foaw o
g 99 ® gy wHard M OF 0
forg o & maddez & faami #1 g@rar
TR grat 2, 361 Qfe § sdarfogi w1
Y OF &9 § 11T ag 99 & we ae
FET | IW g7 TAT F TET H AV
fewrd § o1 *fearzai & T99Y
ST AT, g WY AT F FA G |
TR AN FHAnE 1 gfme,
oHifaae ST HEIWE F AR
wwaf@t #t feasd w awentd
FEIT F @A @ nEr @ AT
FGEIT W agAqfa & a9 3T 9T
faare w71 & Ifa FHAE FA
@, @1 wigsg & 73 feafs w1 dar
& g

oTH W ¥ oA iwsaT AT FITEEL
¥ GISANA AT FAGALT AT T FAT
F FT AT § AgwE g 2 A
T fau awrd FHafa s1 @rd
39 7 fawy ¥ 3 7 fagwd 97 741
2 gAAWiFTgag 9, 10 A &
mH ¥ 5, 6 a9 aw WiiGw ¥ F
FEATGIATE | I F AT94 R K
W1 e gt & e g7 #1 of feand
ZNT E A 3 g 37 &1 23 FAY F51
wfewT g1 arar & A g FE
F H 37 F7 sfa @ w2
=7 faw ag smavas & f a3
arara da1 ¢ F w37 A w1 3faT
gfaard 2 #7 37 &1 FAES AT
™, atfs § 9 faa ¥ quar #19 F7
% | fag gw17 FeAEIT F AT
AT FTEET F G4 &% dfa & 7
@A § I FT w19 gAE ©7 A, €f-
szd), adf gar &, A IFTT ATHFQ
FHAMF| F AT @I A AT TR
ATHY FlzATear BT @A E @
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IR &1 FT4 WY 3F 9F1T & T
g1 9FqT §, GTHIT §Y 4g I THA
adr =rfge

form w13 At oo =X W) gy
7a faand & @17 o9 avq &7 w7 @&
& f Fgi ag qar ¢ 7 33, zafag
I FY 737 9T g4 fowrar @, o sTe
9T X =9 1 g4 faarar 77 &7 Feq
g1 W dar 5 § a1 7Y T
g, WY SEIT A F A oag
s g % ag awg a9 9T g
FHATE & g75a1 & @afia s
w® 2T 39 71 fawrdl 7 g FA 7
TRA FL |

FH VT TTHTE FTHATLT 26 6T
Fraa g favd ¥ += 291,000
FHAT EZT5F 9XTH | |/THT 10,000
FHaATfE] 1 IEEAT g9 ) T A
¥ 8,813 FHAT@! FT gaTE fgm
T A 3,528 FH=iEt # qfafaw
1 zqfe w fem w1 gwde
fer @ W g m
FaEEl & ¥ 10,662 FHATEY
FY arew TR 9T F foar w47 o 3w
SFTT a9 1679 FHAN ¢¥ @ A
gfaasram o gl faar mar &
FfFT 7T & g\ ad 9x fa=re
w1 arfen f& 57 AW & Aare Ay
TT-ATT I5TFT AT & I 37 & afemne
AT FIAFAHE W@ |

# 4% gwAar v @y 7@ ¥
Faaril 71 s3ww 7 a1 f T
F wmAd # A% fogr o 3w
e ¥ arfafess st o 3 F
ar ¥aw ag 2T ¥ f I wY NFAT
w gL fEgrang | w& g1 §5 WA
faw st ¥ Sa %71 7wda faar @y,
afea & "arfl =1 3w a8 W @
fs waAwz 1 WAl &1 dUATT

BHADRA 4, 1891 (SAKA) Central Govt. Emplo- 394

yees (Dis.)
&3 faar i 5% ww 3w F ofoms-
eI MATHE F9 wW qaAias aw
& g3 #§ 31 51y, &' 2z 39 T WA
FI QT FCRY |

¥ 7g awaqt {F #1 91% & wyraEsr
AL TE AR R 3 FY avfom FH qT
T A w w@faary am ar &
1 SH FT HOAIT graT & 1 34 FAa AW
f@ise 2 fr 37 99t #1 "7q arfeg
F17 97 & fAar sz 4

SHRI UMANATH (Pudukkottai):
First of all I should clear my posi-
tion. Today this discussion is not on
the limited question whether the
Government's so-called liberalised
policy and criteria had been proper-
ly implemented or not or whether
certain provisions in that criteria are
just or not,

18 hrs.
My position is that after 11
months—September 11 is approach-

ing—when the sufferings of the Cen=-
tral Government employees are go-
ing to reach the completion of one
year, I want to put a straight ques-
tion in this discussion, and I want an
answer from the Minister. After this
one year of suffering, is the Govern-
ment prepared to say that they are
going to cancel al] the action so far
taken, going to withdraw all the
charge-sheets so far given, going to
withdraw all the prosecutions that
they have launched, and going to can-
cel all other acts like cut in service
and are they going to restore the re-
cognition of the unions, and whether
they are prepared to restore the sta-
tus gquo, the situation that existed
prior to the strike? This is a simple
question and not simply some other
minor points.

My submission is that the Central
Government employees are being
crushed between two acts of vindjc-
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tiveness: one vindictiveness from the
Government straight, and the other
vindictiveness from the officials who
are trying to implement the so-called
assurances. Between these two acts
of vindictiveness they are being crush-
ed. Naturally, I expect Mr. Shukla to
say “No; we are in sympathy with
the employees.”” But that is not a
fact, Take for example the cases in
Madras and Salem. Those employees
of the RMS division have not been
suspended; that means according to
the authorities themselves, the charges
against them are not serious. But do
you know what happened? Subse-
quently, they have been removed
from service. Even for a small thing,
there are employees who have been
suspended, but then, here are a set
of employees who were not suspend-
ed on the clear admission of the
authorities that their charges are not
serious, but then ultimately they were
removed from service. This is the po-
sition there. 1 would like to know
what else do they call this situation,

if it is not victimisation, vindictive-
ness? Is this an attitude of sympa-
thy?

1 will give you another instance.
In Madras, an employee was charge-
sheeted for participating in the strike.
An enquiry was ordered and he wgs
punished by way of cutting of his
{hree years’ increment. The wholle
thing is over with him. But this
month, on the 8th Augusi, the same
employee has been suspended, with-
out giving him apy Teason whatso-
ever. What will Mr. Shukla call t‘his‘?
1s it an attitude of sympathy? It }s
very clear that it is a case of victi-
mization and such things are galore
throughout the country.

Normally, the Government says
{hat they issue directives and if thBI:E
is any individual case, and it there is
any individual who is affected, we
can bring it to the notice of the Gov-
ernment. They have stated so seve-
ral times here. In pursuance of that
aseurance of the Minister, if we take
up certain individual cases and bring
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them to the notice of the Govern-
ment, then what happens is that the
very same officials issue charge-sheets
against those employees saying that
“you are trying to utilise political in-
fluence with the top people who are
in the Government. So, please say
why action should not be taken
against you" Here is the Govern-
ment which says that we can bring
to their notice individual cases, and
when we bring instances of individual
injustice to their notice, then, the
very same employees are threatened
by their officials, What is this? I
want to know whether this is not
vindictiveness, If it is not so, what
else is it? Is it not victimization?

Why does it happen? Because the
procedure adopted by the Govern-
ment is this. What was the proce-
dure adopted? They lay down cer-
tain criteria, leaving it to the officers
throughout the country to implement
them, These officers cannot recon-
cile themselves to the trade union
movement and practices; they cannot
reconcile themselves to the situation
of the employees fighting for their de-
mands. They will have an anti-trade
union bias. They will have their own
personal grievances and scores to be
settled with certain employees. So,
because of this procedure, which the
Government have adopted, when you
have a criterion and ask the officials
to implement it, naturally, it means
that you are granting freedom to the
officials and the bureaucracy through-
out the country to do whatever they
like. That is why these things have
resulted in such a situation.

What about victimization by Gov-
ernment? We have certain examples.
In the Kerala High Court,—you must
be knowing much better than I—the
services of some temporary employees
were terminated. They went to the
High Court with a writ. The High
Court granted interim stay with full
implication saving that pending the
disposal of the appeal, they must be
restored into service. But Govern-
ment have not restored them to ser-
vice. Here is a High Court order
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saying, “Stay is granted. Restore
them to service.” But still they do
not implement it, Mr. Shukla may
say that they are going on appeal,
but still his position will be legally
wrong, because Government have not
restored them to service, according
to the High Court order. The attitude
of vindictiveness is obvious. In the
bargain, they are prepared even to
resort to contempt of court,  Still,
they are the people who talk so vauch
of Constitution and rule of law!

Now, 2800 employees have been re-
instated after so many directives were
issued on the basis that there are no
aggravating circumstances against
them. But in the case of a majority
of these employees who have been
reinstated, prosecutions are still be-
ing continued by Government. When
you reinstate them, it means there are
no aggravating circumstances, Still,
you continue the prosecutions against
them. What is the sympathy you are
showing?

Coming to withdrawal of cases,
Rajasthan Government has withdrawn
the cases and this Government has
not gone on appeal to the High Court.
In some other States also, they have
withdrawn the cases and this Govern-
ment has not gone on appeal. But in
Kerala where also the cases have been
withdrawn, this Government has gone
on appeal. It means not only double
standard but discrimination. They are
mixing political vendetta with vindie-
tiveness so far as Kerala is concern-
ed, with the result the poor employees
are put to all this trouble,

I come to the question of recogni-
tion of unions. In trade union par-
lance, if a majority union is there and
if the Government or any employer
negotiates with the minority union
and tries to enforce those conditions
on the majority, it is called unfair
labour practice. Government recog-
nised these unions because they ad-
mitted that they are majority unions.
Now, after de-recognising them, they
negotiate with certain minority uniors
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within the JCA and come to an ag-
reement with them on major condi-
tions. Is this not unfair labour oraz-
tice?

Lastly, in today's circumstances, it
must be easier for us to convince the
Prime Minister, the Home Minister as
well ag Mr, Shukla that all these
things must be cancelled and stalus
quo restored, on a simple point, Ii
is enough if they adopt towards the
Central Government employees the
same approach which they have
adopted to a similar problem within
their party. Here the charge was
large-scale indiscipline among Cen-
tral Government employees because
they defied an ordinance. I put this
defiance of ordinance on a par with
defiance of whip. I am seriously mak-
ing this point. If the Prime Minister
had been here, I would have person-
ally appealed to her. Let me quote
the relevant portion of the Congress
Working Committee resolution in this
regard:

“While it is painful and unfor-
tunate that a large section of
Congress voterg failed to support
Mr. Reddy, it is mnecessary tu
examine why this deep cleavage
has taken place. What is needed
is that the disease should be
treated rather than the symp-
toms,”

This resolution has been drafted by
Mr, Chavan, the Home Minister.
The approach of the Prime Minister
in the Working Committee was, *“it
is not a question of indiscipline: you
must deal wth the basic causes and
try to remedy the causes, not the
symptoms”, I think this House is
justified in demanding of the Prime
Minister, as well as of the Home Min-
ister. Shri Chavan, who drafted this
resolution, that the very approach on
a similar question which vou claim
for yourself, that must be applied to
the Central Government employees
at large, Otherwise, this government
will be open to the charge through-
out the country that they are apply-
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ing a double standard, which is not
in keeping with the times. That is
why I appeal to the Central Govern-
ment, to Shri Shukla, to Shri Chavan
as well as to the Prime Minister that
a statement must be made that be-
fore the 19th September, when one
year would be completed, all recog-
nitions would be restored, all orders
of suspension and dismissal would be
cancelled and the status quo would
be maintained.

ot sW o At (gege) oA
afa Y, & w9 Fr geaTg 397 § 5 A
aqd mwg faar 1 & € wvgan fw
A1 @ wEr oTE § IT AT ARTS
e ge o gar ¥ faa owY &
FgAr wrgat g 1 Az avaAn fefafeam
FH ATOEAFTE. L

OF WA 896 :
a1

=t ¥H ¥ TWl: 7O sUw & R
AT AT A a1 A=S0 AT | qE
oY & g F 1 A fEE Ay
Aarg AR FTWRE IT T Wi A
1 @ § § a19 F7 9 T @IHI FT
g R FE W @ FAT
... (o) ... w= AT, 99 @
A7 7=3 @A, wOE ¥ Wi K 93
T3 ¥ FAT g, A7 & qIAT 3T AG
g o

a1 gwafg o, @17 a3 & fe ag
Ayt fefafer &1 8 1 8@
FHarfegi 7 fefaieas &1 a8 A
aifedy fqeem g wraA@I L F5A
FTHTY, H1S 0T 39, H15 07 H0 a9 a6
fsear 73 73 w7dr 99 T4 94 #
fefaltaa 7 21 #tx &% 1 fagrar
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miél, wadtfas z= o fefafem &
T fomr 781 @ a%aT 7, 39 H AT
FsETF R AT E | WG T
%, 3W & w1 % a1 uwdfaw a= 7 4
9T 8 A1 AYE o fera &, a1 mEae-
A A FrE w1 IS g,
fefalcm @@t o Y F1a9 war =rfag
v a7 A% (efafea adf war a=
% FE drs 97 78 qFAr 1 AfwA
aga i fraradi # fean o 2 5 fefa-
fera ot § ag <ar AE¥ o AT, T&@-
el 3T 1 @A FET qfewT § o
fefafee W1 a2 oaw 7= &, oo faer
¥ g7 um=wT 779 %% a9 9g fefafiaw
war & 1 9= fefafaa w1 sad<r
ar wrg At fefafma 48f w a=am
¥ 1 wu s faafes & ag Fgar 2
fa fefafeaa agt s arsr 17 & 97
FIIOT & | g 48 F@an g f wrow
FT§ 1 WL AT IHTATA AT A
g & IFE F6 Fe1 & fF arowaan §,
ag gt aga aF AeC T W 7, T
T1q agi @ gt g fr ag fefafe
AT AT AT | H ag &g T@r av
f fefafta arer ma1 2 29 #1701 &
f& a0 ¥ @ 91, FE 97 6w
W EATH ¥ ITE W Ar | 9
1% # T AT & a1 IN FLATR FaT
ST & WITIATH AT T F FIWC AG
AT | WTT WGHTT T AR HAAT
FTAFY, ST arq ag a12 ¥ qr=+ F fag
JFarT Y oY § uAEAT FIA F A%,
AT FLHTL 98 98T af AT F497 7T
FATE § T AGN gAY, A w47 Ay
fefafiera ®1 a3 area, afeda =
T TE FIW | F @wEn §OF
wezafy Y qC% ¥ AT gaEwAaET S
f&ar srg @ &1 99 FT AR FEAT
arfgn | Sfwa gHTL T2TET AT W
TF FgAT FgT & (% 7A A 71 AR
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HETCHT AidY | oq qfewd § wa
2, A9ET g1 iy & A 25 ¥ F gewr
HZTEAT AT 7 Ay @ o fw g2
ATATT | AT GALT T7F 9 FeT 0T &
e 97 gfewa wreht 2, 97 faet & v
77 9 qgdr &, wq fEET A7 oA
39 FTfaw g1 9T £ A1 98 Fea1 £ %
ATATFA AT AL | qE 1A T ATHTES
qarfamt qx Wi q9 g ata 25 0
ﬁmﬂﬁ'ﬂ“ﬁﬂ‘ﬂ%’hﬂq’fTWﬂﬁm
o w37 AT o Fefafoam % earer
7 7@, #fers 59 & ;oo 9w faeme
FAT ATET AT FTT07 77 framT &7
% o7 ag 9&7 2 f5 2@ oW T
T | W EN T UF qfgar FEETQ
gatfaw & 77 gaw afgm ag wwET-
faw q1dl § &1 AeTT 9w & | OF
&1 mE & < ofgy & s ow qfgmr
:rrﬁwa‘tmm%,a“tagmﬂa@faﬂ
TFAT | gH AT Esrrfmﬁ ¥
Fripsa fFoz F@r 930, IF W1
Farar qgm {5 gurar w@ET OF
wyafaes aoeTe 2 AT g7 AIIHT F
AT AT FgAT AT FANT &, TAA FT
WEa g | wfFTzw F Ay §rag
ot 39 w1 Aferara E aFe § 39 9
ot g9 &1 oF wfwer F7 aw § =-
fa=are FTT AfEgd 0 gafayr
HIET FrATT H F AEICH A T
foF &g 2 &1 dfezs 71 qra=T A 797
gg a1 fak 1600 AMiEw w
w & fowwr a9 ¥ wg
qAT TR @ew  ®OFE 41
aTar & | S A9 WIAET ¥ 7% FE
war & fF 9 s S A w719
f67 $7 1600 FATEAAT F AL & oY
ALEHTT H1 G AAT HT AH T A
Aifg goamT wifgr 1 o=w qw A1
G gAT &, T H1 AT ATAT AT ATTAT
¥ for & swman g far sy gafam
@t 9 arT FT wEgH w4 fF gL
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THTT 7 FATL AT gl &7 2 o &
gaaat Z fefafma &1 oa= sex
FUT HC AT T quefy, o1 FE 317 37 87
INT 2 &, 98 WY "gHA &7 fx zm
HTST OHT FT7 G K47 | § argan g
f& woar warfasi & awma qaaw
g fag s, faa w51 @i <
TR EMT 2, 37 71 q@7+ fFar w17 |

TA & A9 &Y, JacAT Agm, § 4
g g Ifaw & fasfas €1 A1 gt
Feadt ¥ mfaa frar sma M7 37 F
|14q | gt i fEar s

SHR] NATH PAI (Rajapur): Mr.
Chairman, today's debate has been
one of those very few occasions when
a basic demand has received support
from every section of the House
transcending the barriers of parties
and I hope the Minister wi]l take due
note when he proceeds to reply to the
debate,

The debate has been caused by the
vindictive  policy of harassment,
prosecution and revenge which this
Government has followed for the past
11 months; there are no other words
to describe what the Government of
India has been doing for the past 11
months,

On the day the strike took place, I
along with other trade union leaders,
called on the Home Minister. Al the
conclusion of our discussion Shri
Chavan assured us, “I assure ou, the
Government will not be vindictive;
the Government will be firm.” But if
what has been done during the past
11 months is not being vindiciive, I do
not understand the meaning of the
word ‘vindictive’,

Deliberately this Government has
been trying to penalise almost 3 help-
less section of society. For what crime?
For the crime of trying to take up
seriously something which the hon.
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Minister and his colleagues never tire
of parroting from every housetop.
They go on telling this country—the
Government employees are only a
part of the country—that the Govern-
ment is dedicated to the proposition
of establishing a welfare state in the
country, of establishing a  socialist
Jpattern of society in this country.

The sense of today's debate 15 not
how many thousands of mployees re-
main to be reinstated, how many re-
main against whom proseculions ctn-
itinue and need tp be withdrawn. The
sense of today’s debate, according to
me, is not even the restitution of these
employees back into their jobs or
granting recognition, These are an-
cillary subjects. The yuintessence
of today's debate is what Teally is the
-ethics of this Government.

We were being told that a debate was
raging in this country between the so-
called socialists and their so-called
phoney opponents. I want to Submit
that the so-called socialists in  that
party are phoney socialists as their
so-calleg opponents are gutless. These
are harsh words but in ng  country,
which is asocialist country, is this kind
of harsh treatment meted out to peo-
ple. For what crime? The only crime
of the Government of India employees
was that they asked the then Finance
Minister and our Prime Minister to
protect them  against something
against which they had no protection.
The prices were rising. And that
was not the crime committed by the
employees. They were helpless. All
that they asked was, either yeu neu-
tralise the rise in prices or grant an
increase in dearness allowance. Is
this a cirme? T want to submit that
countries which openly call them-
selveg capitalist countries srant ele-
mentary demands to the employees,
The Uniteq States Steel Corporaticn
ig the greatest symbol of capitalism.
This is for Mr. Shashi Bhushan. You
go on fast for an alleged wrong. But
here is the biggest wrong which no-
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bD(.ly but your party has committed.
This is not the first time but the

second time in nine years that we are
seeing the veils of socialism torn as
under. You prosecute your own em-
ployees, 1t is not the capitalist who
is doing it. No capitalist in India
can go on punishing the emplcyees as
the way in which this (overnment
has punished them, 7T do not know
the share of Mr, Vidya Charan Shukla
I do not holg him individually res-
ponsible. He may have other views.
But he sits here as the spokesman of
the Government. It is in that capacity
that he is answerable, Personally, I
have nothing against him. I hope two
years of power has not eroded all his
ideas in his mind. I hope, still there is
some part of it left.

The question which we want to ask
is very simple. What did the Govern-
ment employees ask for? ‘They
askeg for, as it has been reiterated, a
very simple thing to be defended
against the continuoug erosian in their
living standard. Wag it not the
Reserve Bank of India which brought
to the notice of the Government of
India that betweepn 1945 and 1968
there has not been any appreciable in.
crease in the living standard of the
employees? There hag been 1 per
cent fall, This was a fact which we
tried to bring to the notice of the
Government during negotiations and,
on one occasion, I venture i{p believe
that you, Sir, gave us the honour of
accompanying us when we were dis-
cussing the matter with the then
Finance Minister, Mr, Sachin Chau-
dhuri, These days, so many Ministers
change their portfolios. We cannot
take count of them nor we are inter-
ested in that. We are interested in
the policies of the Government,

We pointed out with documentary
evidence, with all the statistics, that
it is this that the Government em-
ployees want to be protected against.
What has been the response of the
Government of India? They do not
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come with any constructive pro-
posa] and say, either the Gov-
ernment will stabilise the prices,

or, if its policies do not ;uccced  in
stabilishing the prices, the Govern-
ment will give the necessary neutra-
lising dearness allowance. Instead,
the response of the Government was
to issue an Ordinance, Never did the
framers of the Constitution contem-
plate that the Constitution giving
power to the Government tn  issue
Ordinances will be <mployed so
brutally against those whg want to
ask for some legitimate protection.

I would like to ask Mr. Vidyva
Charan Shukla—I can give him other
details also—to take into considera-

tion this paper prepared by the
employees’ representatives. Does
he seriously believe— I can not
gauge his conviction nor it is  given
to me to challenge it—ip the slogan
of socialism? If ha believes ir.  that.

does he know who are the penple who
are going to usher socialism?  Does
he believe that people in the secreta-
riat are going to build it Does he
believe that socialism is going 1o

come by issuing ordinances? If
socialism is to come, there nust be
those who will fight for it. The
battle of socialism has ulwavs heen
fought by the wage earners,

On 16th of July, 1960, the em-

plovees fought for this hattle of socia-
lism, But an Ordinance was issued
It was g cruel countor Tohit, The
battle of =ocialism was foughi on the
18th July, 1960 and again on  19th
September, 1968 by the ¢ nplovees. It
rhould prick yvour c¢onscicice.  What
Is the stendard that vou have set?
About thogse who go on  amassing
wealth by any means, the Govern-
ment pretends that it is powerless.
Prosecutions are being  withdrawn
against mighty tycoons in the country.

But the poor 34.000 employees con-
tinue to go as many as 30, 7). times
In a single year to the courts. And

they do not kenw the crime commit-
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ted by them. In obedience to the
call of their federations, they absent-
ed for work and for this single crime,
for one long year, he takes satistic
deligkht in prosecuting them. ] think,
it is easy to deceive cneself, But
they cannot go on  deceiving this
country that this Government is
even in a remote manner concerned
with socialism. Anybody concerned
with socialism will not give this kind
of treatment to employ:es, ~ workers
and peasants. Their immediate con-
cern should have been to be the pace-
setter and the standard-bearer. They
are called upon to set an (Xample to
the private employers. But what s
their attitude? Why issue an Ordi-
nance? The Ordinance was a Wrong
Ordinance. It was an abuse of the
Constitution of India. They never
know what the Constitution is, We
konw it when they brought forward
the Succession of the President Bill
I want to ask this question which I
asked of the Prime Minister in a
letter that I wrote to her. Thig is
the quintessence of it. I do mot
know why Mr. Umanath, in his very
brilliant speech suggested this. Have
not they suffered long? Have not
they been penalised? Have not they
paid enough price? 1 want t5 make
this very clear. You and I and some
people here have honestly believed in
socialism all our lives, But the gov-
ernment employees have twice paid a
greater penalty than any one of us
to make a progress in the direction of
socialism Nopody today Tecognises
them: nobody today rewards them.
Today they are being penalised ond
punished. The postetity will reccg-
nise that in the diraction of the
general road of socialism. if anybody
gave a push by thseir suffering, it was
these employees of the Government
of India. This will be the verdict. I
raised this question with ovur Prime
Minister because I do think thzt when
she talks of socialism, she genuinely
believes in it. (Interruptions)., 1
agree that nothing precious has been
done. Anyway, this is the erucial test,
The acid test. This is what T had said
in my letter:
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“Permit me to say that with-
drawal of recognition for partici-
pation in a legitimate trade union
action is not in the best traditions
of democratic dealings with
uniops...."”

1 had written a letter, but I have not
Ieceived any reply. This is the new
tradition—'No time at all'.’ They ure
busy, This is a new experience that
I am having, 1 am raising this com-

plaint after reminding her. The
letter was written long apo. 1 have
dealt with three Prime Ministers—

al] the Prime Ministers—and :hig is
the first time that important letlters
ere not even acknowledged, are not
replied.

I want to conclude by az:xing these
questions which I had put in that
letter:

“You may remember that we
had called on you and, among
other things, we said that we
were never convinced about the
need to de-recognise genuine trade
unions and to keep out chosen
representativeg of the employees
becauss they had participated in
a strike. We saig that this
action of the Government runs
counter to all accepted priciples
of healthy trade unionism..."”

This remains our view even today:

“In this context, let e draw
your kind attention to the ban on
wild-cat strikes on pain of severe
penalty proposed by the Wilson
Government recently. It could
have carried the proposal easily
with Tory backing, notwithstand-
ing uniform opposition from the
Trade Unions, It is a measare
of the wisdom of the Wilson Gov-
vernment that the proposal was
eventually dropped in the face
of concerted opposition from the
people who were directly affect-

ed...”
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I want to submit that recognition
of Union is not a reward for good be-
haiour which is to be given by this
Government. Recognition of Union
is a fundamental right of trade union
movement.

In conclusion, I want to  submit
this, I have spoken with great anger
because for me the test is not some
slogans, some processions and some
demonstrations. For my generation,
the acid test, the only test, the crucial
test, is whether we are serious about
our commitment to socialism. If we
want to remove this dictomy bet=
ween our profession and our practlive,
how do we behave towards the em-
ployees towards the workers, towards
the proletariat and towards the
peasants? Here is the test. You have
done enough damage to your claim
about socialism. Others may bhe
deceived, but we refuse to be deceiv-
ed. Here is a test for Mrs, Indira
Gandhi, Mr. Chavan and their ardent
and devoted colleagues, Mr. Shukla
and 1 may be friends, but for me
politica] conviction is more impo:tant.
1 want this: withdraw the prosecuiion,
take back the employees, grant re-
cognition. And about the Bill which
they are going to bring, we warn Mr.
Chavan and Mr. Shukla: Don't run
away with your petty success with
people who have no face o fight, We
know you are propped up with the so-
called success with the  so-called
heroeg in your Party. 1f you bring
that nefarious Bill victimising people
for the legitimate right of strike--
the Tight to strike is mot something
which you are giving to the pcople of
India; it is a right which the people
of India won for themselves to strike
against every injustice—if you come
with that Bill the people of India
will be fighting inch and inch against
the Bil] which you are (hreatening
without prior consultation. 1 hope, you
will take our submissions in the spirlt
in which they are made and will not
strike a false pose of prestige. With-
draw this Bill, grant recognition and
take back the employees.
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Wt a wTIE (Tt afwe) o
ead wiiEm, w7 fag A ag orf
3, o T1aA FlHT FH T A1 95T
1 3941 794 I 3C w1 fE @V
¥ QAT v FEG ATEH FHIFET
Fwraw w A1 fF 19 fAqmr 1 3w
F mift ax Toma g, fagemar wmm
q q7417 1 0F 31 AT {1 ITEW LT
AW E 1 A9 31 AW e arg A
FTFTE GETATAL H ITH FT7 a0 S192K)
P gzaTE ZE ATHT 120037F2IT F
18 f2q 7% wge & TA0W mweArs
F1 F#T TET | IA ZIATA FT GAT
F7IR | 7150 A7FIT F q&T A4 T 79
T AT F2 g9 F o9 fafmes
T o1 §7 waz TE9rE | AFOE qAIY
TN 99T ATHIT 3A FIATA X[ AW
FOAF @A 7 7401 | 1% faw A7 39
ZIATA H T5I5 WMET F 55 AT AMWI
%1 az7 wizwmear g 3Ad FleArsar
$E@m mwwT ¥ w9l F oF fzq
FT gzAT™ 7 A4l g5 41\ TE woma faww
Ffe 34 FIWAT # oTFAET PO
qiFTT ® AR 7 FL (F=R A Iq1747
£t wE Afwa v O fFT @ A
& wrar | W g §oFaArar gan,
FAFT 7O Fr 21T fRar o faer ot
I@zy & 7 A1 #=9z fwar g, |
fowre fgar nar @ A AFOR
zziar A AT A IAF AMA q A4
w74 7 €7 fwar g0 0 gA%0 g9z
sar fr 7 za =gy 7 Pr meA am
T9Z ¥ AHA, W I AR 5HA
for wrwT< 37 31 F 7 7 ZhHo0 =00
gt £ Al 4 34 21 TEEA
737 A6T A7 S#EV T4 FF A[ AL
A9 § a2 471 T0E A9F F g A
¥ afer gmdry wAA wgA qq F
Z1%  \ F¥af MFT W 3 F4 A
Tl # owgrarz & usgas o
Ffzae F1 o ATFT A1
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TF AT AT § A I T
97 A g 31 2z ad e mEe
tfem & mome 7 A& wvg sl
q gzaTa &1 1 &% faAi aF ou e
¥ A 357 1@, ATET BT &1 _FHA
g mar Affy awwT § qrgwe A
o gfra & agetg A, SAH 70
1 @ e, 7 & oF FHET
FI g2y #1317 g§ AT A I Ty
WA 97 FE FAAT wAAE FOF
#aagd 1 ag o #@i g ? gwfen
f& @1 mrame Fmar & ag faet ol
At #1 qETA A g, fee amm,
arg ama g a1 fe wam o
T FHAT T ASFET WG AG
T TFAT 2 | afow SMTA WAT FT ST
AIFT Z 9 TAGE & | Mg agr
T AFAT T 1 TW AGE F a2 gEEdl
FAE ATWATT graT&rs 17 fovdars
&1 TaEE qE a9 AdaT ¢ A 8
A% ° 3Z4 €1 F9 9% F AW F SUA[
¥ G21 gur €1 AY mAew F 9| geard
H 1 ALHEIT 1 AEN FA€T AAC AAT |
IAF ATT AR AT AWATAT gAT, IAFY
qivt F1 @A fwar mr giw sF O
F1E W1 FAAT FAAET TG AT NE |
FAL #90 FT IFA17 g F 975,
r w1 %% faem F oanfqar W §
qAY3, 3T TG FE AT qI@IT
@ ogEm | AFA WA ¥ GEAA,
qLEE( WAL § FTH FIA AT q1D
M TR T FAAe wwge faaw
9% ateT 7 {5F F FI3 G § ITH!
T FW O 220 2F g #qAW g
f@w & Ava7 @3 4 AT waEg
Fransa (qam wa g A gw alaadr
FTTFZH AT AAT AT | TH @OOFTL
1 411 F A0 g1 T FA SAFT AT T4
Z, TAFT AT A9 AT AFET AL
A7 wiE Z, A1 s BET 2 osaar
g 9°F ¥ AW »i17 ArEvg
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[t strst FTFER )
sefrgi d ag s A Agi &

fogw arw g4dt ¥ g9 awTw 3w
% & | a0 ¥ fag g T e Wy
&gd qtwna § | A9 g7, M I /U
W g & fr & oQat F a1 §
qE WA T7 w4 F qoAr § fw Q@
A 5§ AL H q@aT 3 A &
AT F 1 A1 A @A agt 39
J A A, 3@ qew d fx & 1900
AP #1 A9 7 @F @17 § AFA
Y@@ g g i g ar 78 ! qEE
qdY #1 fas 3@ 190c wHwfa
Fag T ar A 7 A% w4 § I w08
& Q1 H QAT 2 a1 AE) 7 W WA gEwT
IAT ATET & H WIgH AGTAT WAy
& 7 wgas 4g | gf ga A
TFgrarfm g aci g miqa g
g, 39 faa #gar § fs = g
ST & A7 Fgeardl §7% FRETr w0
it w1 gow wq Fifaq | g7 w7
2 fF T #1% AT Fwr A a7 aar
dr ag fedr S aErawEar g Wy
IA%1 73 @rEy 1 faasr aE =fzg
IART @Y |

FF Wi U7 FgA FAT wifq gATT
A1 F A FY AFT qF 47 A A
qedT 2 A% @y | | f3a wify gz
A7 % 3feaa 99 #13 #Y g 0F A7
F1 AT AT 25w mE gfear § 19
T AT F AR F OATAW d AW
ATEATg & #Tegq JF =qFT £ S
FIEH, .20 F9F, 9T F WA FT A9
fa, for¥ faram 01 &t g a1 g
¥ gl & WATAT W, 391 FEEE
oA wEwE Arza EAEE FE TEd
g wifg warg da 7= o7 &, TET
oF AT ZH AHA FAT W WA
fFaadm & arg & @t gaiA A4,
wifa 517 F7 AR & whT F =19 7T AN
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R FHA TA AAT AT E, TR0,
FATT AT GIHATET ITE AT F |

Tq avg ¥ o e § T e
g1 ot 9= i w®Y 3w oAw #®
wrwet st | feedt e g
oF wngw & frwit et W@ F
AT | TR 15 TR A1 TeafT
a1 ¥ qEmT Amar & oz gw anf fx
aegafa  fog | 97 g qFeAT 9= =
2 Foesir Y sraverer # Ay gr g v f
aegafa e ¥ 1 Agwe  wmd Afea
TTTF FTHET FHATY 5T |4 F 397 &
HEA AETAAL |19 &, wify gwig A
AT W & 1 AT AW T FAA AT
AEY A § 9 T wn | g
W W19 I A F £ ege ave W
W |AET AR FMifs A7 T
WA WERT F T A # WAL A
#§ fpar & i +f faew Y =
# ) Ay Tl ¥ owerar I AT
TR g & g HT TAT T E | TR wRT
fe for oot ar qeewrsr o 2
I FAAIA BT HT A% 2w ¥ ww
T F AT 8 | A az A AE A
¥ 1 Fod faems qaem 78 & 37%1
oY 7& fer o 3 1 & g =T A
gHmg wrer gars faw or gEen
qaf 99 2 & "l fawwr v o
& fomr mar & 1 SemETERE fE
# 21 fr=amer fedrom & 1 o' 92y
fedior ¥ 2 1 37 o w1 AEEwT AET R
T FAAAT #1 fm wiwmd 9
FH 97 HTH ¥ TFET T W ATy ®
7 fagr mr T ww F faw o
TR FAATd Fw7 et mar
a1 AT IAF1 Fom 74 famr o
IR W g =T
¥ = ¥ 7 St w0 ? g e
W aAa g R
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Ffrardy ata § 1 wwhaw &% 7 AT
F TR & $1E vaaq @ 7 fardey #1
w18 wde & 1 gaTy Wi ¥ fw gd gwT
TF e | W awE F  wiw w7 2
fe aFr wfema g o\ F1
fr ma free gu sy &1 FW
qT TEATHT | AYFCATET &A@ B
T WA FU WA FIFTT A Arfr T
FL AT IART TEATEY | WITAAT A
ST TFEH T @ & FABT GobTT TR
stfare 1 foelt farer &1 ot v #
T ¥, ITET THT TIOF AY W AT
Frfww | FUSAT Fr owTERST oW
amw @faw w S IET It
T & ganrwifai ) Ry owad § @i
fawT™r g0 ®T¢ FAAMET & Wi F,
fafewmedas & wwwr &, foad gzw
B Y | AT IAH AAATEY WA A
AHT T 7 W, ARTH A5 B A E
T, Rt ww ey v T, wemd
W A AT T W oA W
FCETT JIA T FAT ¢ FL 7q0fw
fmr S5 GETSA.T T ATA HTA AET
3 JEEI A0 ATA FT AR W W
¥ A & | WS WG IH FT FAAET
F al AT F05% 1

W™ W OF FAY ¥ FE A
RWIAT 0T gHTF FIAT § 1 WO

BHADRA 4, 1891 (SAKA) Central Govt, Emplo- 414

yees (Dis.)

fftatr or & mfad a7 =
T A gEAT FAT OF, IWOF
TNz FAT Y 3 fEET Y T oA R
&Y P, Ae9 § 99 &Y W AT 4@
2 9 37w @ 2, AfEw wmeR
srdAT 74 gt 1 gwA fat oY wf
& ¥ A g 5 o wwg gwTdr wiE
7 2, afew fomdt o owfer & 3597
TRAT T I qEA F aATgT A w7
TS B | WU WY A WIT oNTA A
foar &t 99 wiew &1 &ww T ¥
g9 WY FT qFEET FIT | AT q@r
JgrEEr A F oIS | T OIENE
& ag & g § &€ waw I w6
YT FET |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I agree with hon. members that when
we consider this matter, we should
do so in its total effect as a whole.
I would remind them that when this
matter originally arose, there was
not much difference of opinion bet-
ween Government and the employees’
representatives regarding the main
demands. They were considered and
various assurances were given by
Government. It was said that on one
demand on which we could not agree,
there could be further negotiations,
the employees’ representatives could
come and discuss with the sub-com-
mittee of the Cabinet, Unfortunate-
ly, at that time, the employees’ rep-
resentatives thought that it would
serve no useful purpose to come and
discuss it with Government. I am
pointing out this not to apporticn
blame; I am only trying to show that
as far as sympathy for the employees’
demands and as far as the implemen.
tation of the socialist or progressive
policies of Government are concern-
ed. there iz no difference of opinion
between us and the employees' rep-
resentatives.  The main thing was
how to do it. In that, difference of
opinion arose. That was how the
trouble started.
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So if hon. members try to make out
‘that basically we were against the
demands of the emplovees or that
we did not want to meet their de-
mands, they are labouring under a
completely wrong impression. It is
not a fact. We are sympathetic to
their demands; we want to meet each
and every demand of theirs to the
best of our capacity, and we will do
it, irrespective of what is being done
or has been done so far. It is not
our intention to block the demands of
the employees.

But I must say that I felt g little
hurt at the speeches of some hon.
members when all kinds of insinua-
tions and accusations were made. 1
do not know what is the motive: I
will not atribute any motive.

SHRI NATH PAIL: Nothing perso-
nal.

SHRI VIDYA CHARAN SHUKLA:
I am not speaking personally; I am
speaking on behalf of Government
and on behalf of the majority party
here. I say the intention of Gov-
ernment is to solve all the problems
with the goodwill and co-operation
of the employees. But if accusations
are made, thereats are hurled and
motives are attributed, the whole
situation becomes very complicated.
The Central point that I am trying
to make is that whereas as far as
the demands are concerned there is
not much of difference of opinion,
there is definitely difference of opi-
nion or difficulties between the
workers and the Government on the
question how those demands were to
be considered, and in what manner.
An Ordinance had to be issued. Cer=
tain persons are now suffering. It
does not make us happy. We fee!
unhappy that the situation took such
a turn. We tried our best to avoid
it. 1 can recall instance after inst-
ance. how the Government did its
best to avoid this. But at that time
the atmosphere was such and the
attitude taken by certain representa-
tives of the Government employees
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was such that this clamity could not
be averted.

SHRI M. L. SONDHI: On 13th
June 1969 you have done something.

SHRI VIDYA CHARAN SHUKLA:
I request hon. Members to hear me
patiently and after my submission is
over if you allow them questions, I
am willing top answer them. Some-
how an unfortunate situation arose
because of which the Government
employees are suffering today. We
do not like that situation at all.
Right after the strike, after the Prime
Minister's return from her tour
abroad, from October onwards a
series of actions had been taken by
the Government to remove the diffi-
culties. If the hon. Members oppo-
site say that all the suffering is due
to the Government's action

SHRI NATH PAI: Did we suspend
them?

SHRI VIDYA CHARAN SHUKLA:
...... I can only say the blame lies
on them. I do not say the Govern-
ment do not have any blame but a
greater share of the blame lies with
the representatives df the Govern-
ment employees who by their impati-
ence and tectlessness brought about a
tragedy. If they had not done 3D,
there would have been no suffer-
ing . . . (Interruptions.) The
poor fellows are the victims of impa-
tience and irresponsibility on ihe
part of their leaders.

I am not saying that whatever we
have done so far has removed the
grievances of the Government em-
ployees completely. We should like
to consider this matter further and
see that all those difficulties which
had been brought about are removed.
Very soon we shall call a meeting of
the Ministries concerned, the Mini-
stry of Communications, Railways
and Defence and consider the matter
afresh and review the situation to
see what further we can do in this
matter. We shall do it soon.
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SHRI M. L. SONDHI: Before the
Parliament adjourns . . (Inter-
ruptions.)

MR. CHAIRMAN: Let him end his
speech, If you want to ask when
exactly it is going to be held, you
can ask a question later on.

SHRI VIDYA CHARAN SHUKLA:
Sir, as the hon. Members know, out
of the employees who were affected
by this illegal strike, very few of
them now remain.

SHRI NATH PAI: 1,300.

SHRI VIDYA CHARAN SHUKLA:
1,300 out of how many? (mterrup-
tion). What I am saying is, we do
not want even these people to remain
under suspension or to undergo any
suffering. We will try to see what
we can do about this matter. As I
said earlier, we will review the entire
cases.

About recognition of the unions, 1
have already said that the Bill re-
garding employees’ relations is com-
ing here. It is now in the final
stages, and it is going to the Cabinet.
As soon as the Cabinet has considered
that Bill, it will be introduced in
Parliament. We wanted to introduce
this Bill during the current session,
but unfortunately because of various
reasons, the consideration of the Bill
has not started,

SHRI NATH PAI: Did you consult
representatives of the employees in
formulating that Bill?

SHR] VIDYA CHARAN SHUKLA:
If it is necessary, that will be done.
But first the Cabinet has to consider
it, The Cabinet will consider the
entire matter. After they take a de-
cision, then we will consider it. If
that Bill goes to the Select Com-
mittee—I think it will go definitely—
then, some of the representatives can
go there and there can be evidence
and all kinds of processes gone
through and all consideration can be
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given at the Select Committee or the
Joint Committee. We do not want
to rush that Bill through because that
would be an important piece of legis-
lation and we would like to see it
through with the greatest measure of
agreement. This question of recog-
nition would only be considered
after that measure has been consider-
ed by Parliament.

Having said this, I would like to
say one more thing. Some hon.
Members have made certain points
about individual cases. Some hon.
Members have referred to what has
happened in Allahabad or something
in Madras or Bangalore. I would like
to have those cases brought tp me
so that we can examine them,

SHRI UMANATH: But the officials
are against them, If we take up
those cases, then the officials say
that the employees ware trying to
bring political influence. What shall
we do?

SHRI VIDYA CHARAN SHUKLA:
It is very unfair to say that we do
not exercise our own descretion and
our own judgment in this matter or
that we are guided by the Govern-
ment officers.

SHRI UMANATH: They are pun-
ished by the officers for having
approached us.

SHRI VIDYA CHARAN SHUKLA:
I can assure you that nobody would
be punished for approaching Mem-
bers of Parliament to come to us.
There is no question of anybody be-
ing punished to approach the Govern-
ment through Members of Parlia=
ment in so far as this particular
matter is concerned. What I am say-
ing is, it is wrong and absolutely
unjustified if the hon. Members allege
that we are not using dur discretion
or judgment in these matters or that
we are being guided by our official
advisers. It is unfair to them and it
is very much unfair to us. All these
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matters are considered by us, our-
selves, at a political level and mini-
sterial level and all that, and deci-
sions have been taken by us, and
while taking the decision we have
taken the advice given by the hon.
Members wopposite. Their viewpoints
have been considered and we have
also taken them inte account while
we consider these matters. To say
that these matters have been decided
without giving any consideration to
them, is wholly unfair and absoluteiy
wrong.

The last point that 1 would like fo
make is with regard to the point
made by Shri Randhir Singh and
some others, namely, about the Delhi
policemen, but that matter is com-
pletely different from the Govern-
ment employees’ subject-matter to-
day, and so, I would not be able to
say anything about that.

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN: Mr. Kundu. Only
one question.

SHRI S KUNDU (Balasore):
Mr Chairman, the Government have
recently issued a circular -wherein
they have said that those employees
who are found guilty of any com-
plaint ©of violence, intimidation and
active instigation, will be caught, and
the others will be taken back. I
would like to say that a complaint
of violence is not the same as guilty
of violence. Suppose there is an
application or a letter to the Divi-
siona] Superintendent or somebody
saying that gsome employees were
seen indulging in some sort of viol-
ence, they will be held up. (Inter-
ruption). 1 have some specific cases
in mind. Let the minister kindly
give thought to this whether instead
of ‘complaint’ he can make it ‘guilty
of violencel

According to the further clarifica-
tion of “active instigation” that has
been issued, everybody will be
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caught, because it says, taking out de-
monstrations, putting posters, ete. I
submit that these words “active insti-
gation” should be completely with=
drawn.

St TWTEETC WAt gt
watey, & ot g7 WA T gEfag
qr AT AT AHIH qATH AT @ §, I
¥t T vy g1 faR #1340
U Fro wRrATES AT 9% Ad &
AET & | 2 & ANF gHTA FT &
7% W7 11w i g fafww
SFI F1 FEANEAT I @ § | 974
59T qHIH AT @ & AL 6 T
FIE qFEw T g | gAT R A
ot o1 fv fored Faars =ror @@t
& for s | 97 # fafawex W
FrRIfR, =7 e Arager fag, A aww
a1 fF &9 OF ~9m9 T ®7 9 a0 &
7@ ST S1gaT g F o |l A A
fos fear &, SaF1 &9 afgw o e
ST |

Fq1 WAY WErRg T WAw g fF
THIRYE # faT S 9 qEaH ey
AT T €, T/ IT I AT 4 & qaifaw
TFEH I Y F, AHT WF IF W
T 5 §F garfaw qEen q9y 91 )@
& W gt , a1 T _sfefe-
dgA E?

SOME HON. MEMBERS rose—

MR. CHAIRMAN:
what I should do.
discussion has become a two-hour
discussion, I thought it was the wish
of the House that the time should be
extended because this was an im-
portant matter. Now I will reguest
members not to persist in asking
questions. As far as I understand,
the minister has said that he is pre-
pared to discuss the entire matter
with the various ministries.

I do not know
This one-hour
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SHRI UMANATH: The minister
said that after that Bill is introduced,
and passed, the question of restora-
tion of recognition will be considered.
It will take a lot of time because the
Bill will have to be introduced, re-
ferred to Select Committee and then
it should come back again. Why
should the Government wait till the
passing of that Bill for restoring, re-
cognition? Why not give recognition
now itself?

SHRI 5. M. BANERJEE: I welcome
the minister’s assurance that he will
call a meeting of the various minis-
tries to discuss this matter afresh. I
suggest that that meeting must be
called /befoie Parliament adjourns
sine die. This circular about infor-
mal discussion is not being carried
out at all.

MR. CHAIRMAN: That point was
made by all the speakers. (Interrup-
tions).

19 hrs.

SHRI NATH PAI: In view of the
fact that he has struck a very wel-
come and wholesome note, even
though I was very critical in my
speech, I welcome it. But may I
know what comes in the way of stop-
ping that horrible harassment and
continuing the prosecutions?  Will
he assure us that all the prosecutions
which are pending will be withdrawn
forthwith?

st afrer wez (afear) : 393 F
for st @@ T § awad
T8 T8 AT A T T, IT F i
7% F1q 7@ faar 7ar € 1 I F
faa oo §o TWE § wWigweATT F
FHqIT ® FHaTfAT w7 el aF TgE
g% A fAdT AT € | FWT IAR[ FIH
T feram a7

off FE A TFATAT) : Fo To &
WS FT QASTEy 9% 1 QIIH THIT
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SHRI VIDYA CHARAN SHUKLA:
Mr. Chairman, as far as the question
of withdrawal of cases is concerned,
that is one of the things that will be
reviewed when the Ministers meet.

SHRI NATH PAI: Be more cate=-
gorical. When will be the meeting?

SHRI VIDYA CHARAN SHUKLA:
Although we would like to have this
meeting as quickly as possible, I can-
not assure whether it would be with-
in the next three days when Parlia-
ment would be in session. It is not
necessary that the meeting of the
Ministers should take place within
three days. It cannot also be said
that the decision may be taken in
the very first meeting. Many more
meetings will be necessary to consi-
der all the aspects. I do not under-
stand the anxiety of the hon. Mem-
bers that the meeting should take
place when Parliament is in session.

SHRI M. L. SONDHI: That would
be denying Parliament a right.

MR. CHAIRMAN: The importance
of Parliament is not ignored by that.

SHRI M. L. SONDHI: When Par-
liament is in session you dare not
arrest anybody. When Parliament is
not in session you rope in everybody.

SHRI VIDYA CHARAN SHUKLA:
Your anxiety is completely misplac-
ed,
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SHRI M. L. SONDHI: If it is mis-
placed, why not you accept it? We
are a democracy. Why not you heed
the wishes of Parliament? Why do
the government not treat their own
survants sympathetically . . . (In-
terruptions) Sir, he cannot brow-
beat me here. Please protect me.
He ghould not challenge my bona
fides...... (Interruptions).

MR. CHAIRMAN: You are asking
for protection? 1 think I should
have some protection!

SHRI VIDYA CHARAN SHUKLA:
Shri Kundu asked for some informa-
tion about one clarification. The
withdrawal of that clarification would
not help the situation at all. That
clarification is not to be applied with-
out thinking about it; neither is it
obligatory on their part to follow
that clarification. Also, if there has
been any misapplication of that clari-
fication, we would definitely go into
It and remove the grievance, because
it is not binding on them to follow it.
It is only an illustrative clarification
that has been given; no government
officer is bound to follow what has
been given in jt. So, the withdrawal
or non-withdrawal of that clarifica-
tion would not alter the matter at
wll. It is a question of dealing with
the matter with sympathy and good-
will and not with any intention of
settling old scores and things like
that. Whenever we come across any
frievances we do try to see that the
rases are decided on merits.

On recognition I have given my
riews.

SHRI NATH PAI: Why do you
vant to wait for the Bill?
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SHRI VIDYA CHARAN SHUKLA:
Because, the Bill will have a lot of
bearing on this question. When this
question is considered, it should be
considered in fits total effect. There-
fore, it would not be possible for us
to do it before the Bill is taken up
here.

19.05 hrs.

MESSAGE FROM RAJYA SABHA
—contd.

SECRETARY. Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Bihar State Legislature (Delega-
tion of Powers) Bill, 1969, which
has been passed by the Rajya
Sabha at its sitting held on the
26th August, 1969.”

STATE LEGISLATURE (DELEGA-
TION OF POWERS) BILL

As Passed By RAJva SapHa

SECRETARY: Sir, I lay on the
Table of the House the Bihar State
Legislatune (Delegation of Powers)
Bill, 1969, as passed by Rajya Sabha.

19.06 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on Thurs-
day, August 28 1969 Bhadra 6,
1891 {Sukd)./
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